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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

W, Soale S

CUTTACK BENCH, CUTTACK

¢ 0.A./T.AJ/R.ANoO........... ..&(

Versus

.ﬁ..,;,.’.>.............Applicant (s)

1995

)
é..ﬂﬁ.'..:::'é}.}..’.'.............Respondent (s)

............ .0l

Office note as to

Sr. No | Date Orders action ( if any )
taken on orde»r
)
| y &y
as é\/ A Lin 6\ 4,
-
. Regisirar @/’ |
1 JL5.11.9+ Shri D.N.Mishra, learned Standing ']’L‘g‘.'llc}s —

Counsel for the railway Administrationgm “/
¥ Wy &

is directed to take notice for the
Respondents. He shall file his memo of
appearance in the office .‘_'f'(‘.he pet it ione_"
has been he-ez-}f-tatéég&_for the grant- of fa
pension after the death of mr‘,-imcther
in the year 1993, It is stated that
that in respect. of representation
dated 22.9.1994, to the competent

R
authority, viz. Deputy Controller of .@/

ed

of Stores (ESD),Kharagpur, as communicag
under Annexure-A/3 by the Senior L
Accounts Officer (Pénsion) of S .E.Ra ilway,
GR L., nothing héds come out of this '
representation so far. It is noticed
that representation was sent more than w
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2 year,ago,.i.ef 22.9,1994., It is rather

deplorable that the concerned authoriti;;b:s.g oY Ne{m

5

have not bothered to reply to this :
representat ion and the petitioner is |
without family pensionm after the death-|
of hexx her mother. With this positiom |
on record, we direct the said Deputy |
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Serial Office note as to
No. of | Date of | l Order with Signature action ( if any*
Order Order I taken on orde?®

eeol g.ll «95 Controller of Stores(uSD)Kharagpur to B geR \53 %

] -

dispose of this representation dated S S AN '\kb:;\l'%
R

2249.1994 within four weeks from the N\Nx\ak W,

gate of receipt of a copy of this order | )\ " Mty A

peremptorily. Q@\M’Q,A‘c ”\ &
With this direction the Origimal | Wp o oy WO aler
Application is disposed of. C\&yw o) ¥ AR
Hang over copies of the orders to ‘L% ?5 oS M_Mv&\*
the counsel for both sides fortg?/itt'{. ﬁ,x Oy AN
—
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